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CENTRAL administrative TRIBUNAL
PRINCIPAL BENCH

NEW DELHI

.A. NO.1457/2000

7-

Mandhup Nath Jha v. Rashtnya
Sanskrit Sansthan

26.09.2000

Present '. Shri A.K.Thakur, counsel for applican

^ OA reliefs are claiined againstBy the present OA. relieis

the Raehtrlya SansArlt Sansthan, respondent No.l
herein. Applicant had heen unahle to produce any
„otinoation issued under suh-seotion 12, ol Seotron

■  ■ .r.«tive Tribunals Act. 1985 bringing14 of the Administrative iriouu

the aforesaid Sansthan within the purview
Tribunal. On 4.8.2000 present OA was adjourned in
„,er to enable the appiioant^t^^^r_^o^- the sa.
notification, it any. He has^been unable to pro uce

.. , thp circumstances.
Prpsent Tribunal, m t,ne

the same. freseu*.

„al have no jurisdiction, to entertain and try the
present application. The same is accordingly ret
for presentation before proper forum.

( M. P. Singh )
Member (A)

( AShbk Agarwal )
a i rman
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